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Judgement

1. The question raised in this revision petition is, whether printing types are
accessories to the printing machinery and as such liable to sales tax u/s 5 (3) (a)
read with Serial No. 20 of the Second Schedule of the Mysore Sales Tax Act,
1957, hereinafter called the Act. The petitioner is a manufacturer of printing
types. His turnover of sale of printing types for the assessment year from
1-4-1966 to 31-12-1966 was assessed at the rate applicable to "all machinery
and spare parts and accessories thereof provided in Serial No. 20 of the Second
Schedule of the Act. In the appeal preferred by the Assesses to the Sales Tax
Appellate Tribunal, the Tribunal held that printing types are accessories to the
printing machine on the ground that printing types are essential without which
printing cannot be done, and therefore printing types are accessories to the
printing machinery within the purview of serial No. 20 of the Second Schedule,
liable to be taxed u/s 5 (3) (a).

2. Serial No. 20 of the Second Schedule reads thus:--
"All machinery and spare parts and accessories thereof".

The question is, whether printing types are accessories to the printing machinery.
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Webster''s New International Dictionary gives, among others, the following
meaning to the word "accessory":--

"An article or device that adds to the convenience of something else, but is not
essential as a speedometer on automotive vehicle."

The above meaning, in our opinion is the one that is appropriate in the context of
the word "accessories" occurring in Serial No. 20 of the Second Schedule. In
order to constitute an accessory to a machinery, the article or device must be
one that adds to the convenience or effectiveness of the main machinery, but is
not essential. Speedometer in a motor car is an example" of an accessory to a
motor vehicle. The motor vehicle can be run without a speedometer; but for its
convenience, a speedometer is helpful. A printing machinery cannot be worked
without printing types. As held by the Tribunal, printing types are essential
without which the printing machinery cannot be worked. If printing types are
articles which are essential for working the printing machinery, the printing types
cannot be considered as something that add to the convenience or effectiveness
of the printing machinery and therefore, in our opinion, printing types cannot be
classed as accessories to the printing machinery. In that view, the Tribunal and
the authorities below are in error in assessing the printing types u/s 5 (3) (a)
read with Serial No. 20 of the Second Schedule of the Act. The turnover of the
petitioner in respect of sales of printing types ought to be assessed u/s 5 (1) of
the Act.

3. Petition is allowed. No costs.
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